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Title: Papers laid on the Table of the House by Ministers/members.

MR. CHAIRMAN: Papers to be laid on the Table. Shri Ghulam Nabi Azad.

THE MINISTER OF HEALTH AND FAMILY WELFARE AND MINISTER OF WATER RESOURCES (SHRI GHULAM NABI AZAD):
Sir, I beg to lay on the Table:-

(1) (i) A copy of the Annual Report (Hindi and English versions)
of the National Water Development Agency, New Delhi, for
the year 2012-2013, alongwith Audited Accounts.

(i) Statement regarding Review (Hindi and English versions)
by the Government of the working of the National Water
Development Agency, New Delhi, for the year 2012-2013.

(2) Statement (Hindi and English versions) showing reasons for delay

in laying the papers mentioned at (1) above.

(Placed in Library, See No. LT 10927/15/14)
3)  ® A copy of the Annual Report (Hindi and English versions)
of the Medical Council of India, New Delhi, for the year
2012-2013, alongwith Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Medical Council of India,
New Delhi, for the year 2012-2013.
(4)  Statement (Hindi and English versions) showing reasons for delay
in laying the papers mentioned at (3) above.

(Placed in Library, See No. LT 10928/15/14)

CURITRID BRI AJICHT 3 s dicft (off foroiier $3e1): Jremufer w8lGe, off v, SrreT 3531 Gt 3z 3, 3 forFarfei3aa uq, e ueer uz zzaar
&

(1) (e) et Beesre, e b af 2012-2013 B aftfe g $ v gRy (Bodt aer
3Bl JTapeur) e A A,

(@) @ sBecie, Bierrar & af 2012-2013 & oridwur B DR g1 Aier H

v yfer (Roc aer sisjsh Jizmaun),

(2) 3wfep (1) 3t 3feeiRaa Ul @1 A ueed U2 30! 3 3 fAeTed & PRuI Gllol arel

fraur (RBodt den sP)sh @),
(Placed in Library, See No. LT 10929/15/14)
(3) () 2asiiciisht sowiieorr, B o5 adkeic BB, of Redt 3 af 2012-2013
S ety QTR T T g (R e Pt i) crr ST f,
(@) Eaoiicitsht sowiorn], BR®IRTSI U5 3RREic B3R, o [Geclt I af 2012-2013

& DRIGI G IIDR grI AHlen b vw yfer (Bodt aen sE)sit Zsm2ur),
(4) 3wkep (3) 3t 3feeiRaa el @1 A9 uee w2 36! 3 g fAcTed P PRuI Gollol are

fraur (f&oct den sk ),



(Placed in Library, See No. LT 10930/15/14)
(5) (uw) o101 R¥erd $ecievre, dorciiz b ad 2012-2013 ¥ aiftfer yferdeor & v yfer (RBodt
e 3PSt AIDAT) ALl CRATUSHAA A,
(1)) verer ¥t sRecvre, dorcilz b ad 2012-2013 ¥ driwvr 6 RDR GRI Aeten 6
u yfer (f3oct aen sifslt ),
(6) 3wiep (5) 31 3feerRaa U @1 91 Ucel W 3ol 3 U fAced P PRuI Gollol aret ot
(fBoch aen siE)eht sizdau),
(Placed in Library, See No. LT 10931/15/14)
(7) (uw) ez wiz Aive e ¥, Jorers B ad 2012-2013 & aftfe yferdser 6t oo
yfer (f3oct aerr sPjsht izaun) derr craamsiféra o,
(QY)) 3ice Wiz Jiue Acz R, Jorege B ad 2012-2013 B BrRiwWT B AR GRI
Jattett 1 v yfer (Boct e sl 2izaun),
(8) 3uwiep (7) 31 3feeiRaa U o1 131 Ucel U2 3ol 3 U fAced P PRuI Glfol arell faur
(f&odt aen a9yt Jizavaun),
(Placed in Library, See No. LT 10932/15/14)
(9) (u) oft Ry ferzoret $Rcee, Wiz AfSwcT ASAST BUs aaildicl, fredsiagzsd b ad

2012-2013 & aiftfep yferdgar 6t uab yfer (f3od! den sis)st 2izap2or) den darusim

o
(@) oft R ot sReczie, Wiz AfSwer AT RS SToileiisll, frsdoiaye & ad

2012-2013 & oriwur & J2dR grr Al 6 v yfer (Bodt aer se)sh Aizaun),
(10) 3uweforet (9) 3t Sfecafaa uq) B AT uceT U2 3Tl I 3T ficted P DU Garfar arerr faur (ot dem sP)sh Jzm2ur),
(Placed in Library, See No. LT 10933/15/14)

cuRITI® Rl Agiert i I AR (off forciier $¥e1): Momufer wdicw, off ywer ueer & i I, F ad 2012-2013 ¥ e ufdard seyrssiet
ad (diea 1 siiz IT) ot uop yfer (o<t aen sl Fea2vr) Mem ueer U2 341 g

(Placed in Library, See No. LT 10934/15/14)

THE MINISTER OF STATE OF THE MINISTRY OF POWER (SHRI JYOTIRADITYA M. SCINDIA): Sir, I beg to lay on the
Table:-

(1) A copy each of the following Notifications (Hindi and English versions) under Section 179 of the Electricity Act, 2003:-

(i) The Central Electricity Regulatory Commission (Deviation Settlement Mechanism and Related Matters)

Regulations, 2014 published in Notification No. File No. 1-1/132/2013/CERC in Gazette of India dated 7th
January, 2014.

(i)  The Central Electricity Regulatory Commission (Conduct of Business) (Amendment) Regulations, 2013
published in Notification No. File No. L-1/(5)/2013/CERC in Gazette of India dated 14th November, 2013.

(iii) The Central Electricity Regulatory Commission (Terms and Conditions for recognition and issuance of
Renewable Energy Certificate for Renewable Energy Generation) (Second Amendment) Regulations, 2013



published in Notification No. File No. L-1/12/2010-CERC in Gazette of India dated 11t July, 2013.

(iv) The Central Electricity Regulatory Commission (Procedure, Terms and Conditions for grant of trading licence
and other related matters) (Second Amendment) Regulations, 2013 published in Notification No. File No.

L-7/143/158/2012-CERC in Gazette of India dated 39 September, 2013.

(v) The Central Electricity Regulatory Commission (Open Access in inter-State Transmission) (Second
Amendment) Regulations, 2013 published in Notification No. File No. L-7/105(121)/2007-CERC in Gazette

of India dated 11th September, 2013.

(vi) Notification No. L-1/44/2010-CERC published in Gazette of India dated 29t August, 2013, containing
corrigendum to the Notification No. L-1/44/2010-CERC dated 24t November, 2011.

(2) Two statements (Hindi and English versions) showing reasons for
delay in laying the papers mentioned at item (ii) to (vi) of (1)
above.

(Placed in Library, See No. LT 10935/15/14)

(3) A copy each of the following Notifications (Hindi and English versions) under Section 182 of the Electricity Act,
2003:-

(i) The Joint Electricity Regulatory Commission for Goa & Union Territories (Conduct of Business) Second

amendment Regulations, 2013 published in Notification No. JERC-1/2009 in Gazette of India dated 25t
October, 2013.

(i) The Joint Electricity Regulatory Commission for Goa & UTs (Electricity Supply Code) Second Amendment

Regulations, 2013 published in Notification No. JERC-11/2010 in Gazette of India dated 25t October,
2013.

4 Statement (Hindi and English versions) showing reasons for delay
in laying the papers mentioned at (3) above.

(Placed in Library, See No. LT 10936/15/14)

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI ADHIR CHOWDHURY): Sir, I beg to lay on the Table a

copy of Notification No. S.0. 146(E) (Hindi and English versions) published in Gazette of India dated 20th January, 2014,
winding up the Commission of Inquiry consisting of Mr. Justice S. Sagir Ahmad, Retired Judge, Supreme Court of India
under sub-section (3) of Section 12 of the Commission of Inquiry Act, 1952.

(Placed in Library, See No. LT 10937/15/14)

CURIIRID BRI Frerr 3 s A (off forotier $3ler): Jremufer wdicer, i foreaiferRad U e UedT U2 IXT §:-
(1) () Podr aaw uidyg, o Socht & ad 2012-2013 & aifties yfierdger & v yfer (f3odt
eI 3ot ATADIT) e ARATUIHEI I,



(1)) Pogla aaw ufdug, of$ el & ad 2012-2013 & orimvr $i PR gRI WHis

&t v gfer (RBodt den sl sizmaon),
(2) 3uwfep (1) 31 3feerRaa U o1 1311 Ucel W2 36! 3 gU fAced P PRuI Glfol arel
fraeur (3ot denm 3Pt Zizamaun),

(Placed in Library, See No. LT 10938/15/14)



